
13 Oral Answers [26 APR. 1995] to Questions        14 

DR. MURLI MANOHAR JOSHI: They 
want to flout the rules..   (Interruptions) 

MR. CHAIRMAN: This is my ruling. I am 
not prepared to take a final decision until this 
matter has been discussed in the Rules 
Conimttee. Then, I will come to the House. 
You will have an ample opportunity to speak 
on that.... I Interruptions) 

SHRI SATISH AGARWAL: Sir, I bow 
my head before your ruling. I want to ask 
this before the House... (Interruptions) 

DR. BAPU KALDATE: Why did you not 
sit down when the Chairman had given the 
rulinu? (Interruptions) 

MR. CHAIRMAN: I will come ba;k to the 
House. Tomorrow, we are having the Rules 
Committee meeting. I will come back to the 
House. Everybody will have an opportunity 
to discuss and differ or agree with it at that 
time... (Interruptions) 

SHRl SATISH AGARWAL: I am asking 
this of die Leader of the House- He has been 
making statements outside the House. Why is 
he so panicky about it? He is making 
statements outside the House even before 
answering questions before Parliament.. • 
(Interruptions) 

SYED SIBTEY RAZI: This is a baseless 
allegation that the Government is afraid of 
anything. 

Creation of City Forest 

*322.  SHRIMATI ANANDIBEN 
JETHABHAI PATEL: Will the Minister Of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

 
(a) whether Government have any proposal 

under their consideration to create City 
Forest; 

(b) whether any such scheme has been 
sponsored   by the Centra] Government; 

(c) if so, the details of the scheme and the  
funds earmarked therefor; 

 

(d) whether any such scheme it being 
implemented in Gujarat; and 

(e) if   not,   the  reasons  therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b) Some of the State Gvernments had 
approached the Government of India for 
financial assistance to enable them to take up 
programmes for creating City Forests in 
pertain towns and cities of those States. The 
Ministry of Environment and Forests also felt 
that the national afforestation effort requires 
action in urban and semi-urban areas, along 
with the on-going efforts in rural areas. The 
National Afforestation and Eco-Development 
Board (N.A.E.B.) of the Ministry of 
Environment and Forests forwarded a 
proposal to the Planning Commission for a 
new Plan Scheme for providing central 
assistance to the Store Governments in this 
behalf, but this has not yett received final 
approval, (c) to (e)  Do not  arise. 
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SHRI VAYALAR RAVI: Sir, our cities are 
becomirig more and mcre concrete forests than 
green forests. Therefore, it is necessary  that all 
effbrts are made by the CentreU'and' the States; 
along. With the effrots of the  NGOs. In this 
cennections may I know from the Minister: 
whether 
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any kind of Environment Brigade' has been 
formed in the country and also in the districts? 
May I also know from him whether this 
Environment Brigade will be used for 
protecting the forests and also creating more 
city forest awareness? Will he do that with the 
help of the Environment Brigade? 

SHRI   KAMAL NATH:     Environment 
Brigade,   also        known as     Paryavaran 
Vahini, have been set up in 130 districts in 
the   country. Out of these, they have been  
set up in five districts    in Kerala. These   
Environment   Brigades   consist   of youths   
and NGOs. These     Environment Brigades, 
I would not say  have responsi-bility, but 
have an     involvement in all aspects   of 
environment   which     include pollution,  
preservation     of forests     and spreading 
awareness amongst the people. So, 
Paryavaran  Vahinis are   actively   involved 
in these 130 districts where these districts 
within them have large towns, I have  no 
doubt   that Paryavaran  Vahinis will  also 
involved themselves in the preservation and 
in the promotion of awareness with regard to 
city forests. 

 

Will they be removed or not? 

SHRI KAMAL NATH: Mr. Chairman, Sir, 
once the  land is notified  under the Indian 
Forest Act, 1927, the question of trespass or   
any unauthorised occupation by any police 
camp or by anybody does not arise. They have 
to move, unless and until permission for    
diversion    of the land    under the Forest!     
(Conservation) Act is  obtained. So, no such 
permission is being given,. The Ridge of .Delhi  
as I said, is a  very important part  of Delhi's 
environment, and all effort are being made to , 
prtect this. 

SHRI: VIREN J.   SHAH: Is there any 
plan to start any, afforestation  program 
me? 
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SHRI KAMAL NATH: Sir, there is an 
afforestation programme of the Ridge. Efforts 
are being made in this direction. I have 
already admitted that there has been some 
kind of pressure for diversion of the Delhi 
Ridge. But after the notification under the 
Indian Forest Act, up till now, various 
agencies, like the DDA, the MCD, the Urban 
Land Department were all involved in the 
supervision of this. We ahe in the process of 
setting up of a nodal agency to protect it. 
Now, the Forest. Department of Delhi 
Govemment which is the authority under the 
Indian Forest Act for protection is fully seized 
of the matter. I believe that there shall not be 
such a problem as we have encountered in the 
past. 

SHRI SOM PAL: Mr. Chairman, Sir, there 
are large stretches of roads, National 
Highways, State Highways, street; and roads 
within the cities and large areas of. fallow 
lands within the cities and on the periphery of 
large cities. May I know from the' Minister 
whether be would consider bringing forward a 
legislation to make a certain minimum plan-
tation of trees compulsory for those areas and 
make the local bodies including the States and 
the agencies managing the State Highways, 
the National Highways and the Railway track 
sideline! responsible for that? I would like to 
know from the Minister whether he will come 
out with some legal provision for that and 
enforce it and make them responsible to have 
a minimum number of trees planted because I 
have seen in Delhi many places including 
colonies which are heavily planted like the 
Lodi Estate, Where I live. The main roads 
have been crowded. But on the sideways, all, 
the trees have become dead wood and no 
replacement is being done. That is why I have, 
put this question. 

SHRI KAMAL NATH: Sir, there are 
various types of lands. There are lands owned 
by private people. There are lands owned by 
the cooperative societies. In these various 
lands to have some Omni-bus kind of 
legislation with a mandate to have obligatory 
plantation, I    do      not 

know whether it is possible. But I agree with 
the hon. Member that there is a need and 
requirement for some kind of a mandate. 
Now, the question whether this is to come by 
way of legislation at the Central level or at the 
local self-Govern-ment level or whether the 
Railway; would like to frame such kind of 
rules themselves, is a matter which requires 
consideration. The Railways has done some 
good plantation work on the sides of the 
railway lines. Then, there is the; question of 
irrigation canals. This is it very large 
spectrum of area which the hon. Member is 
talking about. 

SHRl SOM PAL: Would you like to initiate 
a discussion to find out the possibility? That  
is what I want. 

SHRI KAMAL NATH: I entirely agree 
with the Member that there ts a need for such 
a mandate. But, what shape this is to take, is a 
matter which has to be considered. 

SHRI T A. MOHAMMED SAQHY: I 
would like to know whether the Government 
has any proposal 'to develop the private 
forests. There are people who are having vast 
tracts of land which are not being cultivated 
by them because of its nature, that, hillylands 
and so on. I would like to know whether the 
Government will come forward with a legisla-
tion to assist them in developing forests in   
the private lands. 

SHRI KAMAL NATH: Sir, there is no need 
for a legislation. There are various schemes of 
plantation or private lands. Farm forestry is 
one of them and now for providing credit to 
this, discussions have been held with 
NABARD so that financing of farm forestry 
on private lands can be done. In fact, -this is 
something which is picking up and because of 
that, we have been, able to do very large 
amount of afforestation in the last three years. 
So far as private lands are concerned, with the 
new developments in plantations and the kind 
of saplings we were able to have where plants 
are ready for harvesting in almost six, seven 
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years, it is also becoming more economically 
viable, especially in marginal lands and lands 
which do not have adequate irrigation 
facilities. So, this is something which is 
catching on, and even financial institutions, 
including banks, are looking into this matter 
very seriously. 

SHRI T.A.   MOHAMMED SAQHY: I 
would like to know whether there is any 
subsidy for this purpose. If so, whom should 
the private party approach for this purpose? 

SHRI KAMAL     NATH:      As  I said 
 earlier, there is a scheme of farm-forestry 

and NARBARD is the right agency to be 
contacted for this purpose. In the co 
operative sector, there are banks which 
are believed to be happy to fund such 
schemes. 

SHRIMATI      JAYANTHI     NATARA-
JAN: Sir, about the city    forestry,    the hon.   
Minister  has    been telling us what plans the 
Ministry   is having.     We have two very 
picturesque and    beautiful hill  stations in 
Tamil  Nadu—Kodaikanal and Ootakamund 
and the deforestation that is occurring in    
those hill    stations,  is a matter of serious 
concern to all of us, all over the country. In 
addition to creating city forests, will the 
Ministry of Environment take steps to  stop 
the deforestation that is going on, practically 
making these places   inhabitable,   that     is,  
Ooty  and . Kodaikanal?  Secondly,  will  the 
Ministry , of Environment     consider    
coordinating . with  the State Governments to 
see that unregulated  planning permission     is 
not given in places like Ooty and Kodaikanal 
which is also destroying the trees which . are 
already existing in those places, particularly in 
view of the High Court judgment in Madras, 
passing severe strictures . against the State 
Government for allowing 

 a private party to build a multi-storeyed 
;  hotel over  there. Severe strictures   have 
been passed by the High Court from the 
environmental angle on the basis of a writ 
petition filed by an NGO organisation against 
the hotel. Will the Minister consider co-
ordinating with the State . Governments to 
prevent the construction of such buildings in 
the hill stations? 

SHRI KAMAL NATH: Sir, deforestation 
has been a problem. But I am happy to tell the 
House that as on today, we have access to 
Satellite imagery and each district is, in fact, 
on a map picture lakes by Satellite by remote 
sensing. I am happy to state that by the latest 
Satellite, for the first time, our forest cover is 
showing on increase. All these years, there 
was a decline and now that' we are seeing the 
increase in green cover, I hope the mc— 
mentum of this will increase. Added to this is 
the enormous environment awareness which 
we have been successful in building up in the 
last couple of years. What the hon. Member 
has said, I think, arises out of this awareness. 
Acting upon that concern, members of the 
public have been going to courts, have been 
going for litigations and have been able to 
intervene to stop such environmentally 
destructive projects. I will be happy to 
coordinate with the Government of Tamil 
Nadu for any assistance in the matter. We 
have the Environment Protection Act. Under a  
notification... (Interruption) . 

SHRI S. VIDUTHALAI VIRUMBI: The 
building was constructed with the connivance 
ol the State Government. That is the problem 
actually. 

SHRI KAMAL NATH: As per a 
notification issued by my Ministry last year—
I think, in February—all constructions above a 
certain limit, above a certain height—I do 
not, offhand, remember what; it is—require 
approval under the Environment Protection 
Act. There are State Governments which 
come to us for protecting such eco-sensitivc 
areas, especially some of our hill stations, 
which are places ot pride for us. 

SHRIMATI JAYANTHI NATARAJAN: 
Please take action against the erring State 
Governments. 

323. [The Questioner (Shri V. Gopalsamy)  
was absent. For answer, 
vide column.. .infra.] 


